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Okkf.kT;&dj foHkkx 
———— 
vf/klwpuk 

23 uoEcj 2023 
एस० ओ० 358, Ǒदनांक 23 uoEcj 2023&&ǒबहार माल और सेवा कर अिधिनयम, 2017 (ǒबहार 

अिधिनयम- 12, 2017)  कȧ धारा 164 Ʈारा Ĥदƣ शǒƠयɉ का Ĥयोग करते हुए, ǒबहार राÏ यपाल, पǐरषद कȧ 
िसफाǐरशɉ पर ǒबहार माल और सेवा कर िनयमावली, 2017 का और संशोधन करने के िलए िनàनिलǔखत 
िनयम बनाते हɇ, अथा[त ्:-  

1.सǔं¢Ư नाम और Ĥारंभ.- (1) इन िनयमɉ का सǔं¢Ư नाम ǒबहार माल और सेवा कर (चौथा 
संशोधन) िनयमावली, 2023 है । 

(2) इस िनयमावली मɅ जैसा अÛ यथा उपबंिधत है उसके िसवाय, ये Ǒदनांक 26 अÈ टूबर 2023 स े
Ĥवƣृ हुए माने जायɅगे।  

2. ǒबहार माल और सेवा-कर िनयमावली, 2017 (ǔजसे इसमɅ इसके पƱात ्उƠ िनयमावली कहा 
गया है) के िनयम 28 को उपिनयम (1) के Ǿप मɅ पुनसɍÉयांǑकत Ǒकया जाएगा और इस Ĥकार पनुसɍÉयाǑंकत 
उपिनयम के पƱात ्िनàनिलǔखत उपिनयम अंत:èथाǒपत Ǒकया जाएगा, अथा[त:्- 

“(2) उपिनयम (1) अंतǒव[ƴ Ǒकसी बात के होते हुए भी,Ǒकसी पूित[कता[ Ʈारा Ǒकसी ĤािƯकता[, जो 
एक संबंध åयǒƠ है, को उƠ ĤािƯकता[ कȧ ओर स े Ǒकसी बɇककारȣ कंपनी या ǒवƣीय संèथा को कारपोरेट 
गारंटȣ Ĥदान करके कȧ गई सेवाओं कȧ आपूित[ का मूãय, ऐसी Ĥèताǒवत गारंटȣ या वाèतǒवक Ĥितफल, इनमɅ 
से जो भी अिधक हो, कȧ रकम का एक Ĥितशत होना समझा जाएगा ।”। 

3. उƠ िनयमावली के िनयम 142 के उपिनयम (3) मɅ “ĤǾप जीएसटȣ डȣआरसी-05 मɅ आदेश” 
शÞदɉ और अंकɉ के èथान पर “ĤǾप जीएसटȣ डȣआरसी-05 मɅ सूचना ”शÞद और अंक रखे जाएंगे । 
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 4. उƠ िनयमावली के िनयम 159 के उपिनयम (2) मɅ, “जो केवल आयुƠ के इस िनिमƣ िलǔखत 

अनुदेशɉ पर” शÞदɉ के पƱात ्“या उपिनयम (1) के अधीन आदेश जारȣ Ǒकए जाने कȧ तारȣख से एक वष[ कȧ 
अविध के अवसान पर, इनमɅ से जो भी पहले हो”शÞद अंत:èथाǒपत Ǒकए जाएंगे । 

5. उƠ िनयमावली के ĤǾप जीएसटȣ आरईजी-01 के भाग-ख मɅ, Đम सÉंयांक 2 मɅ, खंड (xiv) 
के पƱात ्िनàनिलǔखत खंड अंत:èथाǒपत Ǒकया जाएगा, अथा[त:्- 

“(xivक) एक åयǒƠ कंपनी” । 

6. उƠ िनयमावली के ĤǾप जीएसटȣ आरईजी-08 के èथान पर िनàनिलǔखत ĤǾप रखा जाएगा, 
अथा[त:्-  

ĤǾप जीएसटȣ आरईजी-08 
[िनयम 12(3) देखɅ] 

 
संदभ[ संÉया 

तारȣख: 
Įीमान ्
 
नाम: 
पता: 
आवेदन संदभ[ संÉया (एआरएन)                                           तारȣख: 
 
İोत पर कर कटौतीकता[ या İोत पर कर सĒंहकता[ के Ǿप मɅ रǔजèĚȣकरण रƧ करने का आदेश 
यह, अिधिनयम के अधीन रǔजèĚȣकरण रƧ करने के िलए िनàनिलǔखत कारणɉ से पğ/मेल 
तारȣख………………………Ʈारा Ǒकए गए अनुरोध के संदभ[ मɅ है,अथा[त:् - 
i . 
i i . 
अधोहèता¢रȣ कȧ राय है Ǒक रǔजèĚȣकरण रƧ करने कȧ Ĥभावी तारȣख<<ता/मा/व>>है। 
2. आपको लंǒबत ǒववरणी तुरंत Ĥèतुत करनी होगी। 
3. कृपया मामले के ǒविशƴ ǒववरण के िलए संलÊन सहायक दèतावेज़ देखɅ। 
4. यह Úयान Ǒदया जाए Ǒक रǔजèĚȣकरण रƧ करने से इस अिधिनयम के अधीन कर और अÛय शोÚयɉ का 
भुगतान करने या रƧ करने कȧ तारȣख से पहले Ǒकसी भी अविध के िलए इस अिधिनयम या इसके अधीन 
बनाए गए िनयमावली के अधीन Ǒकसी भी बाÚयता का िनव[हन करने का दािय×व Ĥभाǒवत नहȣं होगा, चाहे 
ऐसे कर और अÛय शोÚयरƧकरण कȧ तारȣख से पहले या बाद मɅ अवधाǐरत Ǒकए गए हɇ। 

या 
İोत पर कर कटौतीकता[ या İोत पर कर सĒंहकता[ के Ǿप मɅ रǔजèĚȣकरण रƧ करने का आदेश 
यह तारȣख ......... को जारȣ कारण बताओ नोǑटस का संदभ[ है। 
0 चँूǑक कारण बताओ नोǑटस का कोई उƣर Ĥèतुत नहȣं Ǒकया गया है, 
और इस काया[लय मɅ उपलÞध अिभलेख के आधार पर अधोहèता¢रȣ कȧ राय है Ǒक आपका रǔजèĚȣकरण 
िनàनिलǔखत कारण(कारणɉ) से रƧ Ǒकए जाने के िलए दायी है; या 
O  कारण बताओ नोǑटस का उƣर पğ तारȣख_______ Ʈारा Ĥèतुत Ǒकया गया है, 
और कारण बताओ नोǑटस के आपके उƣर कȧ परȣ¢ा करने पर और इस काया[लय मɅ उपलÞध अिभलेख के 
आधार पर अधोहèता¢रȣ कȧ राय है Ǒक आपका रǔजèĚȣकरण िनàनिलǔखत कारण(कारणɉ) स ेरƧ Ǒकया जा 
सकता है: या 
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 o कारण बताओ नोǑटस का कोई उƣर Ĥèतुत नहȣं Ǒकया गया है और åयǒƠगत सुनवाई के िलए िनधा[ǐरत 
Ǒदन पर आप åयǒƠगत Ǿप से या Ĥािधकृत Ĥितिनिध के माÚयम से उपǔèथत नहȣं हुए थɅ, 
और इस काया[लय मɅ उपलÞध अिभलेख के आधार पर अधोहèता¢रȣ कȧ राय है Ǒक आपका रǔजèĚȣकरण 
िनàनिलǔखत कारणɉ से रƧ Ǒकए जाने के िलए दायी है: या 
o कारण बताओ नोǑटस का कोई उƣर Ĥèतुत नहȣं Ǒकया गया है, लǑेकन आप या Ĥािधकृत Ĥितिनिध 
åयǒƠगत सुनवाई मɅ शािमल हुए और िलǔखत या मौǔखक िनवेदन Ǒकया, 
और åयǒƠगत सुनवाई के दौरान Ǒकए गए आपके िलǔखत या मौǔखक िनवेदन कȧ परȣ¢ा करने पर और इस 
काया[लय मɅ उपलÞध अिभलेख के आधार पर अधोहèता¢रȣ कȧ राय है Ǒक आपका रǔजèĚȣकरण 
िनàनिलǔखत कारण(कारणɉ) से रƧ Ǒकया जा सकता है: या 
o कारण बताओ नोǑटस का उƣर पğ तारȣख______ Ʈारा Ĥèतुत Ǒकया गया है। लेǑकन, आप या Ĥािधकृत 
Ĥितिनिध िनधा[ǐरत या ǒवèताǐरत तारȣख पर åयǒƠगत सुनवाई मɅ शािमल नहȣं हुए थɅ, 
और कारण बताओ नोǑटस के आपके उƣर कȧ परȣ¢ा करने पर और इस काया[लय मɅ उपलÞध अिभलेख के 
आधार पर अधोहèता¢रȣ कȧ राय है Ǒक आपका रǔजèĚȣकरण िनàनिलǔखत कारण(कारणɉ) स ेरƧ Ǒकया जा 
सकता है: या 
o कारण बताओ नोǑटस का उƣर तारȣख______ के पğ के माÚयम से Ĥèतुत Ǒकया गया है और आप या 
Ĥािधकृत Ĥितिनिध åयǒƠगत सुनवाई मɅ शािमल हुए थे, åयǒƠगत सुनवाई के दौरान िलǔखत/मौǔखक 
िनवेदन Ǒकया था, 
और अधोहèता¢रȣ ने कारण बताओ नोǑटस के आपके उƣर के साथ-साथ åयǒƠगत सुनवाई के समय Ǒकए 
गए िनवेदन कȧ परȣ¢ा कȧ है और उसकȧ राय है Ǒक आपका रǔजèĚȣकरण िनàनिलǔखत कारण (कारणɉ) स े
रƧ Ǒकया जा सकता है: 
i . 
i i . 
रǔजèĚȣकरण रƧ करने कȧ Ĥभावी तारȣख<<ता/मा/व>>है। 
2. कृपया मामले के ǒविशƴ ǒववरण के िलए संलÊन सहायक दèतावेज़ देखɅ। 
3. आपको लंǒबत ǒववरणी तुरंत Ĥèतुत करनी होगी। 
4. यह Úयान Ǒदया जाए Ǒक रǔजèĚȣकरण रƧ करने से इस अिधिनयम के अधीन कर और अÛय शोÚयɉ का 
भुगतान करने या रƧ करने कȧ तारȣख स ेपहले Ǒकसी भी अविध के िलए इस अिधिनयम या इसके अधीन 
बनाए गए िनयमावली के अधीन Ǒकसी भी बाÚयता का िनव[हन करने का दािय×व Ĥभाǒवत नहȣं होगा, चाहे 
ऐसे कर और अÛय शोÚयरƧकरण कȧ तारȣख से पहले या बाद मɅ िनधा[ǐरत Ǒकए गए हɇ। 
èथान: 
तारȣख: 

हèता¢र 
अिधकारȣ का नाम 

पदनाम 
अिधकाǐरता"; 

7. उƠ िनयमावली के ĤǾप जीएसटȣआर-8 मɅ,-- 
(क) Đम सÉंयांक 5 का लोप Ǒकया जाएगा; 
(ख) Đम संÉयांक 7 और उससे संबंिधत Ĥǒवǒƴयɉ के èथान पर िनàनिलǔखत Đम संÉयांक और Ĥǒवǒƴयां 
रखी जाएंगी, अथा[त:्-  
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 “7. देय और संदƣ Þयाज, ǒवलंब फȧस 

वण[न देयरकम संदƣ रकम 

1 2 3 

(I) ……………….कȧ बाबत टȣसीएस के लेखे Þयाज  

(क)  एकȧकृत कर   

(ख) कɅ ġȣय कर   

(ग)  राÏय/संघ राÏय¢ेğ कर   

II( ) ǒवलंब फȧस  

(क)  कɅ ġȣय कर   

(ख) राÏय/संघ राÏय¢ेğ कर   
                              ”; 

(ग) Đम संÉयांक 9 और उससे संबंिधत Ĥǒवǒƴयɉ के èथान पर िनàनिलǔखत Đम संÉयांक और Ĥǒवǒƴयां 
रखी जाएंगी, अथा[त:्-  
“9. टȣसीएस, Þयाज और ǒवलंब फȧस संदाय के िलए नकद खाते मɅ ǒवकलन Ĥǒवǒƴयां [ǒववरण दाǔखल करने 
के पƱात ्समǒƴत] 

वण[न कर Þयाज ǒवलंब फȧस 

1 2 3 4 

(क) एकȧकृत कर    

(ख) केÛġȣय कर    

(ग) राÏय/संघ राÏय¢ेğ कर    

                              ”; 
8. उƠ िनयमावली के ĤǾप जीएसटȣ पीसीटȣ-01,के भाग-ख मɅ, Đम सÉंयांक 4 और उससे संबंिधत Ĥǒवǒƴयɉ 
के èथान पर िनàनिलǔखत Đम सÉंयांक और Ĥǒवǒƴयां रखी जाएंगी, अथा[त:्-  

4 चाहा गया 
नामांकन: 

 

(1) चाट[ड[ अकाउंटɅट 
(2) कंपनी सिचव 
(3) लागत एवं Ĥबंधन लेखाकार 
(4) ǒविध मɅ èनातक या èनातकोƣर या इसके समतुãय 
ǑडĒी 
(5) वाǔणÏय मɅ èनातक या èनातकोƣर या इसके 
समतुãय ǑडĒी 
(6) उÍच संपरȣ¢ा सǑहत बɇǑकंग मɅ èनातक या 
èनातकोƣर या इसके समतुãय ǑडĒी 
(7) ǒबजनेस एडिमिनèĚेशन मɅ èनातक या èनातकोƣर या 
इसके समतुãय ǑडĒी 
(8) ǒबजनेस मैनेजमɅट मɅ èनातक या èनातकोƣर या 
इसके समतुãय ǑडĒी 
(9) Ǒकसी भी भारतीय ǒवƳǒवƭालय Ʈारा माÛयता ĤाƯ 
Ǒकसी ǒवदेशी ǒवƳǒवƭालय कȧ ǑडĒी परȣ¢ा 
(10) सेवािनवƣृ सरकारȣ पदधारȣ 
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 (11) ǒवƭमानǒविध के अधीन कम से कम पांच वष[ कȧ 
अविध के िलए ǒवĐय कर åयवसायी 
(12) ǒवƭमानǒविध के अधीन कम से कम पांच वष[ कȧ 
अविध के िलए कर ǒववरणी तैयार करने वाला 
(13) सरकार Ʈारा अिधसूिचत कोई अÛय परȣ¢ा 

 
ǑटÜपण:सारणी कȧ Đम संÉया (4) स ेĐम संÉया (8) त×समय Ĥवƣृ Ǒकसी ǒविध Ʈारा èथाǒपत भारतीय 
ǒवƳǒवƭालय से होने चाǑहए । 
9. उƠ िनयमावली के, ĤǾप जीएसटȣ डȣआरसी-22, मɅ अंितम पैरा के पƱात ्िनàनिलǔखत पैरा अंत:èथाǒपत 
Ǒकया जाएगा, अथा[त:्- 
“यह आदेश, आयƠु Ʈारा ĤǾप जीएसटȣ डȣआरसी-23 मɅ आदेश जारȣ Ǒकए जाने कȧ तारȣख को या इस 
आदेश के जारȣ Ǒकए जाने कȧ तारȣख से एक वष[ कȧ अविध के अवसान पर, इनमɅ से जो भी पहले हो, 
Ĥभावी नहȣं रहेगा ।” । 

[(सं०सं० ǒबĐȧ-कर/जीएसटȣ/ǒवǒवध-21/2017 (खंड-16) 4255)] 
ǒबहार-राÏयपाल के आदेश स,े 

 MkW0 Ĥितमा, 
राÏ य कर आयुÈ त-स ह-सिचव। 

23 uoEcj 2023 
,lŒvksŒ 358 fnukad 23 uoEcj 2023 dk vaxszth esa fuEufyf[kr vuqokn fcgkj jkT;iky ds izkf/kdkj ls 

blds }kjk izdkf'kr fd;k tkrk gS tks Hkkjrh; lafo/kku ds vuqPNsn 348 ds [k.M ¼3½ ds v/khu vaxszth Hkk"kk esa 
mldk izkf/kd̀r ikB le>k tk;A   

[(सं०सं० ǒबĐȧ-कर/जीएसटȣ/ǒवǒवध-21/2017 (खंड-16) 4255)] 
ǒबहार-राÏयपाल के आदेश स,े 

 MkW0 Ĥितमा, 
राÏ य कर आयुÈ त-स ह-सिचव। 

The 23rd November 2023 
S.O. 358 dated the 23rd November 2023-- In exercise of the powers conferred by section 164 of the 

Bihar Goods and Services Tax Act, 2017, (Bihar Act 12, 2017), the Governor of Bihar, on the 
recommendations of the Council, hereby makes the following rules further to amend the Bihar Goods and 
Services Tax Rules, 2017, namely: 

1. Short title and commencement. — (1) These rules may be called the Bihar Goods and Services 
Tax (Fourth Amendment) Rules, 2023. 

(2) Save as otherwise provided in these rules, they shall come into force from 26th October 2023. 
2.  In the Bihar Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), rule 

28 shall be renumbered as sub-rule (1) and after the sub-rule as so renumbered, the following sub-rule shall 
be inserted, namely:- 

“(2) Notwithstanding anything contained in sub-rule (1), the value of supply of services by a 
supplier to a recipient who is a related person, by way of providing corporate guarantee to any banking 
company or financial institution on behalf of the said recipient, shall be deemed to be one per cent of the 
amount of such guarantee offered, or the actual consideration, whichever is higher.”.  

3. In the said rules, in rule 142, in sub-rule (3), for the words “proper officer shall issue an order”, 
the words “proper officer shall issue an intimation” shall be substituted. 

4. In the said rules, in rule 159, in sub-rule (2), after the words “Commissioner to that effect”, the 
words “or on expiry of a period of one year from the date of issuance of order under sub-rule (1), whichever 
is earlier,” shall be inserted. 

5. In the said rules, in FORM GST REG-01, in PART-B, in serial number 2, after clause (xiv), the 
following clause shall be inserted, namely:- 

“(xiva) One Person Company”. 
6. In the said rules, for FORM GST REG-08, the following form shall be substituted, namely:– 
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 “ 

FORM GST REG-08 
[See rule12(3)] 

Reference No                                                                                                                                           

Date: 

To 

Name: 
Address: 
Application Reference No.(ARN)                     Date: 
 
Order of Cancellation of Registration as Tax Deductor at source or Tax Collector at source 

This is in reference to the request raised vide letter/mail dated ……. for cancellation of registration 
under the Act due to the following reason, namely:– 

i. 

ii.  

The undersigned is of opinion that the effective date of cancellation of registration is 
<<DD/MM/YYYY>>.  

2. You are required to furnish pending returns immediately.  

3. Kindly refer to the supportive document(s) attached for case specific details.  

4. It may be noted that the cancellation of registration shall not affect the liability to pay tax and other 
dues under this Act or to discharge any obligation under this Act or the rules made thereunder for 
any period prior to the date of cancellation whether or not such tax and other dues are determined 
before or after the date of cancellation. 

OR 

Order of Cancellation of Registration as Tax Deductor at source or Tax Collector at source 

This has reference to the show-cause notice issued dated……….. 

o Whereas no reply to the show cause notice has been submitted, 

and whereas, the undersigned based on record available with this office is of the opinion that your 
registration is liable to be cancelled for the following reason(s) : or 

o Whereas reply to the show cause notice has been submitted vide letter dated______, 

and whereas, the undersigned on examination of your reply to show cause notice and based on record 
available with this office is of the opinion that your registration is liable to be cancelled for the 
following reason(s) :– or 

o Whereas no reply to the show cause notice has been submitted and on day fixed for personal 
hearing, you did not appear in person or through authorised representative,        
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 and whereas, the undersigned based on record available with this office is of the opinion that your 
registration is liable to be cancelled for following reason(s) : or 

o Whereas no reply to the show cause notice has been submitted, but you or authorised 
representative attended the personal hearing and made a written or verbal submission, 

and whereas, the undersigned on examination of your written or verbal submission made during 
personal hearing and based on record available with this office is of the opinion that your registration is 
liable to be cancelled for the following reason(s) : or 

o Whereas reply to the show cause notice has been submitted vide letter dated______. But, you or 
authorised representative did not attend the personal hearing on scheduled or extended date. and 
whereas, the undersigned on examination of your reply to show cause notice and based on record 
available with this office is of the opinion that your registration is liable to be cancelled for the 
following reason(s) : or 

o Whereas reply to the show cause notice has been submitted vide letter dated______ and you or 
authorised representative attended the personal hearing, made a written/oral submission during 
personal hearing. And whereas, the undersigned has examined your reply to show cause notice as well 
as submissions made at the time of personal hearing and is of the opinion that your registration is liable 
to be cancelled for the following reason(s) : 

i. 

ii. 

The effective date of cancellation of registration is<<DD/MM/YYYY>>. 

2. Kindly refer to the supportive document(s) attached for case specific details.  

3. You are required to furnish pending returns immediately.  

4. It may be noted that the cancellation of registration shall not affect the liability to pay tax and other 
dues under this Act or to discharge any obligation under this Act or the rules made thereunder for 
any period prior to the date of cancellation whether or not such tax and other dues are determined 
before or after the date of cancellation. 

Place: 

Date: 

Signature 

Name of the Officer 

Designation 

Jurisdiction”; 

7. In the said rules, in FORM GSTR-8,- 

(a)  serial number 5 shall be omitted; 

(b) for serial number 7 and entries relating thereto, the following serial number and entries shall be 
substituted, namely :– 
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  “7. Interest, late fee payable and paid  

Description  Amount payable  Amount paid  

1  2  3  

(I) Interest on account of TCS in respect of   

  (a)  Integrated tax    

(b)    Central Tax    

(c)    State/UT Tax    

(II)   Late fee   

(a)    Central tax    

(b)    State / UT tax    

           “; 

(c) for serial number 9 and entries relating thereto, the following serial number and entries shall be 
substituted, namely:– 

 “9. Debit entries in cash ledger for TCS, interest and late fee payment [to be populated after 
filing of statement]  

Description Tax Interest Late fee 

1 2 3 4 

(a) Integrated tax    

(b) Central Tax    

(c) State/UT Tax    

 

8. In the said rules, in FORM GST PCT-01, in PART-B, for serial number 4 and entries relating thereto, 
the following serial number 4 and entries shall be substituted, namely:- 

“ 

4 Enrolment 
sought: 

 

(1) Chartered Accountant  

(2) Company Secretary  

(3) Cost and Management Accountant  

(4) Graduate or Postgraduate or its equivalent degree in Law 

(5) Graduate or Postgraduate or its equivalent degree in Commerce 
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 (6) Graduate or Postgraduate or its equivalent degree in Banking including 
Higher Auditing 

(7) Graduate or Postgraduate or its equivalent degree in Business 
Administration 

(8) Graduate or Postgraduate or its equivalent degree in Business 
Management 

(9) Degree examination of any Foreign University recognized by any 
Indian University 

(10) Retired Government Officials 

(11) Sales Tax practitioner under existing law for a period of not less 
than five years 

(12) Tax return preparer under existing law for a period of not less than 
five years 

(13) Any other examination notified by Government 

Note: Sr. No. (4) to (8) of the table should be from an Indian University established by any law for the time 
being in force.       ”; 

9. In the said rules, in FORM GST DRC-22, after the last paragraph, the following paragraph shall be 
inserted, namely:– 

“This order shall cease to have effect, on the date of issuance of order in FORM GST DRC-23 by the 
Commissioner, or on the expiry of a period of one year from the date of issuance of this order, whichever is 
earlier.”. 

[(File No. Bikrikar/GST/vividh-21/2017 (Part-16) 4255)] 
By the order of Governor of Bihar, 

 Dr. Pratima, 
Commissioner State Tax-cum-Secretary. 
———— 

अधी¢क, सिचवालय मुġणालय, 

ǒबहार, पटना Ʈारा Ĥकािशत एवं मुǑġत। 
ǒबहार गजट (असाधारण) 976-571+10-डȣ0टȣ0पी0 

Website: http://egazette.bih.nic.in 


